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¥ M, 1989 @Y €RT 209 @ IAAd AT

FT.3AT. 3651(31).—=1 ATH, 1989 BT aRT 200 B SURT (1) N $896 weard Iaa A9 Her 127 2,
SR Y&d Al BT TANT R gU D= WRAR AP Ia%d & o A< 81 & d1a Ul YA Bl T e
Ui e gl # A war €, 9 f fRiw Y uReor “<féor qd wen e @ Fofrr-derr & dig el

ATST (14.40 )" IR &1 FH0T BT | TARENR—ITEURT 0 & BT, Iog #§ fwes & foy smaws
TAGRT ARG B B 30 T B EYO PRl 2 |

IFd A | ffdag dIE e 59 SIRREAT & q9UF H USRI 8 B aRRg 9 9 &7 & AiaR I, rfetrm
DI GRT 209 B SYIRT (1) & 37, aied Jao & ford TN YA & 30l UG SUART & Hee UR ST B DT |

T YRS JMe, WeH WGR), A STIfaMTT iffeRl (JoTeE) WICTURI, JAlGTEaTaR—IIECIRT BIRATE, Bl
faRad 3 fpar ST SR S¥a MR U afvfd B STRAT qi Herd UTRIeR) STl &l fddid wy A e eaar
D HEgH Y YIS B AGER UG BT R VA AW STEUl Bl JeAarg PR a2l VAl AfARad S, I PS8, Al dRe
@ qEENd, ST W USR] RS FHe, AT G, el bl AT A SIS AT FAISAT bR b |

5050 GI/2026 (1)
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Iad ARTH B GRT 209 B IWERT (2) & T AW UGN gRT fhar war @18 A ey sife gnm, g
TR & T 3T arent A AT Y@l Td g /R U ? 3R RRddg afdd g S et wem witerr @
SR BRI H fhar 57 wahdr 2

SEGE

“gferor qd wea Yed B Futrr — arert @ g atefl g (14.40 AL "uRaSTT B R F,
TeTTR—4TeTART Rl & forg, e {63 O & forg wRamr & @fed a1 97 Ifed 4 o1

e fqavo—
el &1 M —FlEENR — HIEURT (= —BdfaTe)

THID el ®1 ™ TiTa BT A GERT/ e AT TATfad el
Rkl (T )
1 ATCSTURT gREart 194 (anfir195) 0.093
2 196 0.024
3 205/2 0.027
4 206 0.098
5 208 0.076
6 209 0.016
7 216 0.074
8 217 0.045
9 220/1 0.036
10 220/2 0.037
1 555/1 0.043
12 HICTURT EEREN] 393/1/a 0.320
13 803/1 0.076
14 803/2 0.091
15 HATCTIRT SERG 97/1 0.026
16 97/2 0.024

17 ATCTART RiNSCil 3511 -

18 35/2 0.045
19 33/1 0.051
20 33/2 --

21 33/3 0.121
22 32/1 0.048
23 46 0.038
24 47/1 0.073
25 47/2 0.028
26 47/3 -
27 48/1 -
28 48/2 0.010
29 48/3 0.042
30 WICTURT LRI 755 0.046

31 756 0.0180
32 757 0.0260
33 758 0.1460
34 763 0.0780
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35 764 0.0740
36 765/2 0.0320
37 HICTUIRT DS 1432/4 0.157

A AT— 2.139 TFCA

[F1.H A1/ 31 /AR / Aefiers / fafrar—rerr / 205/
AT AT, Jer erfie sy (FH)

MINISTRY OF RAILWAYS
(South East Central Railway)
NOTIFICATION
Bilaspur, the 3rd July, 2026
Notice under Section 20A of the Railway Act, 1989

S.0. 3651(E).—In exercise of powers conferred by sub-section (1) of section 20A of the Railways Act, 1989
(24 of 1989) (hereinafter referred as the said Act), the Central Government, after being satisfied that for the public
purpose, the land brief description of which is given in the schedule annexed hereto is required for the execution of
Special Railway Project, namely construction of “4th line between Nipania- Bhatapara of South East Central Railway
(14.40 Km)” in Baloda Bazar-Bhatapara District in the state of Chhattisgarh, hereby declares its intention to acquire
such land.

Any person interested in the said land may within a period of 30 days from the date of publication of this
notification in the official gazette, raise objection to the acquisition of such land for the aforesaid purpose under
sub-section(1) of section 20D of the said Act.

Every objection shall be made to the Competent Authority namely Sub Divisional officer (Revenue),
Bhatapara, Baloda Bazar—Bhatapara Chhattisgarh, in writing and shall set out grounds thereof and the competent
Authority shall give the objector an opportunity of being heard, either in person or through a legal practitioner and
may, after hearing all such objections and after making such further enquiry, if any, as the Competent Authority thinks
necessary by order either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 20D of the said act shall be final.
The land plans and other details of the land covered under this notification are available and can be inspected by the
interested person at the aforesaid office of the Competent Authority for Land Acquisition (CALA).

SCHEDULE

Brief description of the land to be acquired with or without structure for the Special Railway Project namely
construction of “4th line between Nipania- Bhatapara of South East Central Railway (14.40 Km)” in
Baloda Bazar-Bhatapara District in the state of Chhattisgarh.

Name of District- Baloda Bazar Tehsil-Bhatapara (State - Chhattisgarh)
S.N. Tehsil Name of Village Khasra / Plot No. Revised affected Area (In Hectare)
1 Bhatapara Parswani 194 (Including 195) 0.093
2 196 0.024
3 205/2 0.027
4 206 0.098
5 208 0.076
6 209 0.016
7 216 0.074
8 217 0.045
9 220/1 0.036
10 220/2 0.037
11 555/1 0.043
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12 Bhatapara Akaltara 393/1/; 0.320
13 803/1 0.076
14 803/2 0.091
15 Bhatapara Aurethi 97/1 0.026
16 97/2 0.024
17 Bhatapara Surkhi 351 --

18 3572 0.045
19 33/1 0.051
20 33/2 -
21 33/3 0.121
22 32/1 0.048
23 46 0.038
24 471 0.073
25 4772 0.028
26 47/3 -
27 48/1 -
28 48/2 0.010
29 48/3 0.042
30 Bhatapara Semradih 755 0.046
31 756 0.018
32 757 0.0260
33 758 0.1460
34 763 0.0780
35 764 0.0740
36 765/2 0.0320
37 Bhatapara Kadar 1432/4 0.157

Grand Total — 2.139 Hectare

[F.No. DCE-I1/Con/R/4th line/Nipania- Bhatapara/20A/]
MUDIT BHATNAGAR, Chief Administrative Officer (Const.)
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